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THE MINISTER FoB COMMERCE AND
INDUSTRY (SHRI T. T. KRISHNAMACHARI) :
MR. Deputy Chairman, | move:

That the Bill funher to amend the Indian Tea
Control Act, 1938, as passed by the
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[Shri T. T. Krishnamachari.]

J
House of the People, be taken into considera
tion.

Sir, the measure falls into two parts. One is
clause 2 of the present Bill. It vests
Government with powers to terminate the
tenure of the Indian Tea Licensing Committee
and arrange for fresh election. The other,
which falls under clause 4 of this Bill, seeks to
give legislative sanction to a practice now
being followed in regard to replantation of tea
by substitution of areas where existing
plantation has suffered. As regards the first part
the position was that ever since this Tea
Licensing Committee was constituted as far
back as 1938 it remained stationary. There has
been no reconstitution. That is because various
tea interests had to elect members of this
Committee and during the war time it was not
possible to hold elections. Therefore section 3
of the original Act was amended in 1943
allowing the members of the Committee to
hold office for the duration of the Act. Sir, now
the duration of the Act is up till 1955. Under
the present circumstances it is inexpedient to
allow the Tea Licensing Committee to continue
in view of the fact that now the elections can
be held. Therefore it is proper to have the
Committee reconstituted and that is why this
particular clause 2 is put into this Bill.

With regard to the other question, we are
now operating under the International Tea
Agreement and all the tea producing countries
are parties to the agreement. Under this agree-
ment during the period of its currency, i.e.,
upto rat April 1955 the area under cultivation
may extend to a per cent, of the permissible
tea acreage. And there is a provision for
licences to be given by the Tea Licensing
Committee in respect of additional acreage.
Section 26 of the Act requires a permit from
the Tea Licensing Committee if tea has to be
planted on land only by way of extension. As |
said in my opening remarks that though there
is no statutory obligation in order  to
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see that plantations do not exceed two per
cent, for the whole year, permission is asked
from the Tea Licensing Committee for
replantation and permission is generally
granted. But it is now found desirable to make
a statutory obligation rather than one by means
of convention whereby permission is sought.
So the position is that in regard to section 26
there is no virtual departure from the existing
practice. But we are going to give legislative
sanction to the practice that is now being
followed and which is very necessary. That is
some sense happens to be the provision of this
amending Bill.

Sir, with your permission | submit that | can
anticipate certain criticism that might emanate
from certain hon. Members of this House in
respect of the International Tea Agreement to
which we are parties and the operation of that
agreement. Sir, it has been voiced in the other
House and | am sure it will be voiced here too
in respect of satisfaction of this Tea Agreement.
To any such individuals who might consider
that this agreement has not worked
satisfactorily, Sir, | would submit that is not
within the scope of this particular amendment.
We are parties to this agreement until March
1955. So any remarks that may fall from the
mouths of hon. Members who are interested in
this matter would influence the Government in
regard to the steps that are to be taken after the
period of the expiry of this agreement. But so
far as we are signatories to this agreement and
we accepted the agreement, it would not be fair
that we should not implement the terms of that
agreement. And surely no hon. Member of this
House will suggest that this Tea Licensing
Committee should go on without being recons-
tituted as it has gone on right from 1938. On
that | think there would be no point of dispute at
all. And as regards the matter of policy, hon.
Members will do well to urge their own point of
view and it will be for Government to follow
their inclinations at the appropriate time. Sir |
move.
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MR. DEPUTY CHAIRMAN :
Motion moved:

That the Bill further to amend the Indiar
Tea Control Act, 1938, as passed by the
Hous( of the People, be taken into
consideration.

SHRI'S. N. MAZUMDAR (West Bengal) :
Sir, the hon. Minister has anticipated some
criticisms which may be levelled from this
side of the House. | take that this
presumption is correct.

Though this is really an amending Bill, still
some remarks regarding the International
Tea  Agreement itself must be made.
Before | make my submission, Sir, regarding
this amending Bill, | would submit that
the International Tea Agreement is not only
working unfairly but it is working practically
to the detriment of the Indian interests because
it is a well-known fact that Indian  tea
industry is dominated by British
monopolistic interests and ir is those interests
that control this industry starting from the
point  of production, finance, transport,
distribution, storage and auction in London
etc., and through all these operations the
whole domination is working in a manner
which is quite detrimental to the Indian
interests and in  this  connection  the
Indian interests have voiced their protest
against this International Tea Agreement on
more than one occasion. I think even
recently on the floor of the other House some
remarks were made. And, actually, on this
point | can say, Sir, that the domination of
foreign capital in one of the vital sectors of
our economy, i.e., the tea industry—that there
is unanimity among the Communists, the
ILN.T.U.C. and also Indian planters. Then
about  the working of the agreement, I
shall give one example. East Africa is not a
party to the International Tea Agreement.
But the British monopolistic interests who
have gardens here have got gardens in East
Africa also and they have gone into
production.  In the name of the International
Tea Agreement, crop acreage is being
restricted here, but the same monopolistic
interests that are  controlling the major
portion of the industry here are taking
advantage
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of the fact that East Africa is not a party to
this agreement and are growing tea there in an
unrestricted manner.

Sir, | shall refer to a particular case here
and | will request the hon. Minister for
Commerce and Industry to investigate it.
Recently, as | mentioned it the other day also,
a memorandum on the tea industry was
submitted by the Bengal Trade Union
Congress and in that memorandum this aspect
of the tea industry has been exhaustively dealt
with and there is one particular case which,
with your permission, | am going to read :

"While the same company—-Amalgamated
Tea E-statc Co. Ltd.—haa their estate; in India,
Pakistan and ceylon, ha 1 recently planted tea
in East Africa too which is already yielding
crop. Please note that the Managing Agents,
James Finlay, who e one of ths estates in
Assam has been declared as uneco-no mic
holding and getting special privileges, are also
the proprietors of holdings and estates in E.
Africa. This is_a position which we hope the
Commission will take note of."

So, this is about the
Agreement.

International Tea

Coming to crop restriction, it is being
followed against the interests of Indian
planters. There may be licensing but | do not
think that this Licensing Committee should
continue as it is. This amendment also is not
going to improve matters, because.if the
members of the Licensing Committee are
elected, how will they be elected ? They will
be elected from the tea interests, the planters'
associations are dominated by the British. The
Indian Tea Association is completely
dominated by them. So, even if the members
of the Licensing Committee are elected, that
will not alter the position. That amendment is
not gaing to make any radical change in the
present state of affairs. | would suggest that, if
the hon. Minister is really concerned about the
welfare of the Indian interests, some steps
should be taken- to see that the Indian interests
get more representation on the Tea Licensing
Committee.

Another suggestion also | would 1 Uke to
make here. Before bringing ! this amendment,
it would have been
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[Shri S. N. Mazumdar.] far better to have
gone into the whole ¢ question of the tea
industry which is also engaging the attention
of the Government and to have consulted the
representatives of the tea garden labour. The
Finance Minister gave an assurance the other
day that the representatives of tea garden
labour will be consulted. The assurance has
come late but still it is welcome. But | should
like to say that instead of only consulting the
representatives of tea garden labour, what is
really necessary is the constitution of a tri-
partite  Committee including the re-
presentatives of tea garden labour to go into
the whole question and review the position.
This amendment also should be brought only
after that, because only then we shall be able
to “ee and decide how this monopoly foreign
interest can be controlled. If the hon. Minister
is not prepared to take over these interests, at
least let him see what steps he can take to
control and curb these interests and see that
Indian interests are given a fair chance.

Before | conclude, | would say that the
Licensing Committee, as it is constituted,
snould not be allowed to function. This
amendment is not going to improve matters.
It is not going to make any radical change.
Steps should be taken to see how the
Licensing Committee can be made re-
presentative of Indian interests. | would also
say that the Licensing Committee should also
include representatives of tea garden labour.

SHRI H. D. RAJAH (Madras) : Next to
Assam, the tea industry is a very big industry
in Madras State. About 50,000 acres or so are
under tea cultivation. Now, | am glad that
Shri T. T. Krishnamachari, our Industry and
Commerce Minister, has agreed that a
revision of the International Tea Agreement
is necessary. The monopolistic tendency
especially of the British people in this
country are sapping our vitality and the
conditions of labour in these areas are far
from desirable. But what is the profit, what is
the distribution of dividends
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that these companies are giving? Glance
through the balance sheets of these companies
during the last ten years and that will tell you
the figures. You will find that it is all at the
cost of the consumer in India as well as
outside. The real issue, so far as we are
concerned, regarding the monopolistic trade of
the Britisher in this country is, what is the
check we are having on them in regard to the
limitation or extension of the area of tea
cultivation, what is the control we are
exercising over them? The second point is with
regard to the nomination for the Board. Even
this amendment, "Members nominated or
elected under sub-clause (1) shall hold office
for such period as may be prescribed" is very
vague. You cannot be more vague than this.
What is this prescription? And how will you
see that the interests of the Indian people are
protected? Therefore, when you give power to
the Government, they should lay on the table
the truth about the past. We would know then
what they are intending to do.

With regard to the tea itself, look at the way,
the miserable way in which the Indian
consumer is treated. As | told you this industry
is a monopolistic industry especially of the
British looters in this country. The high-grown
tea as it is called, the Nilgiris tea as it is called,
is never put on the market in this country, is not
allowed to be consumed by the Indians. What is
consumed by them is the dust, dust that is the
refuse of the tea industry. The first quality tea,
the high-grown tea grown at 9000 ft. and above
goes to foreign markets. That is the way a thing
that is produced in our own land is being
utilised. We take the dust. "Remember man that
thou art dust and unto dust thou shalt return."”
That is what Christ said, and the British
swindlers in our country are teaching us more
often than not, that dust is our ultimate
destination. | would suggest to the Minister, to
think over this matter carefully. He should see
that the amendments are such that they would
protect the Indian interests and make the British
swindlers feel that this is a nascent industry
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of ours, the produce is grown in our own
country and that we must have the full
benefits of that produce.

PrOF. G. RANGA (Madras) : | would like,
Sir, some definite information- | think it
would be open for our Government to give
notice of our intention to get this International
Tea Agreement reconsidered, whether it is six
months' notice or one year's notice | do not
know, but long before the stage is set for the
next conference, where these international
interests gather and try to come to the next
agreement, they begin to prepare the ground
for it. I would like to know that steps our own
Government propose to take in order to
protect the interests of Indians in regard to this
industry. Before they go to that conference, |
hope they will keep in mind the observations
made, well-informed observations', by some
of our friends in regard to this matter and the
manner in which our interests have suffered
and have been allowed to suffer during the
last so many years.

My hon. friend Mr. H. D. Rajah was
complaining  that we get only dust and
somebody else gtts the substance. It would
not matter provided we get proper
remuneration for what we export to other
countries.  In England too they were exporting
some of their best things abroad in order to get
good exchange while themselves being
content with goods of inferior quality.  But
here our difficulty has been that we have been
obliged to be satisfied with tea of inferior
quality on our side while at the same time not
being able to get as good a price as we should
for our own tea.  One of the friends of our
hon. Minister—Mr. Goenka—used to make a
big complaint of it and rightly so that our tea
was being sold for very much less than it
could have been sold for. It would have
fetched much higher price but because we were
bound by this agreement and also the market
was being controlled by these British interests,
which were interested here as well as in the
consuming centres, our tea was being sold for
very much less and in that we were losing. |
would like my
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friend the Minister to make a thoroughgoing
study of the manner in which this International
Agreement has worked and find ways and
means by which we may possibly improve our
position in the international market and
improve the conditions of our own growers.

Thirdly, there is some conflict between the
big growers and the smaller growers of tea. It
was in order to arm the Government with
powers to protect the interests of the smaller
growers that they were given the power to
nominate certain Members and | would be glad
if Government would take sufficient care to see
that proper representatives of the smaller
growers are nominated when the time comes
for the reconstitution of this Board.

SHRI B. RATH (Orissa) : Mr. Deputy
Chairman, the amending Bill seems to be
very innocent, rather the hon. Minister in
charge has tried to make it look as innocent as
possible, but it is not the body content of the
amendment but its effect that is most
dangerous. So far as the prospect of Indian tea
is concerned, we know that practically the
Indian Tea Industry is controlled by the
industrialists who made a monopoly trading
field in order to make money and send it to their
own country. This Board has about 14
members and there is no suggestion in the
amendment to change the character of this
Board so as to give the representatives of the
Indian interests any dominant position but it
leaves this Committee as it was before and only
one suggestion is there that this Committee
should be reconstituted at periods which will be
prescribed by the  Government. The
second amendment is that according to the
International Tea Agreement certain
modifications in the Act shall be made so that
this Committee will have the supervisory
authority to increase the area of tea plantation
by 5 per cent, till 1955 and to replace the areas
undtr cultivation by 2 per cent, annually. Sir,
this  International Tea Agreement has fixed
up a cultivation area of about 6 to 7 thousand
lakh acres and we find that by honouring that
agreement the area under tea cultivation
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[Shri B. Rath.] is not going to be
increased and secondly by accepting the
first amendment also, the character of this
Committee is not going to be changed. So
this amendment is not going to improve the
condition. If this industry is to survive, if
India has to maintain its dominant position
in the world market, then very careful consi-
deration, in the national interest and not
being influenced by Commonwealth
interests, has to be givento this.

What do we find now? We find that
practically the Indian tea planters are
groaning because'of the dominant position
of the British tea planters. We find that the
working class in tea plantations are suffering
because it is the foreign interest which, our
Government is very careful to consider and
not the interest of the Indian masses. These
are the two aspects that are not being taken
into consideration by the Govenment. So |
say that this amendment is not going to
improve matters nor is it going to make the
tea industry survive.

Really it is a very intriguing subject End
needs very careful consideration. If we are to
make our tea industry survive, | have a
suggestion to make in that connection. That
is to keep clean off this International Tea
Agreement. | want that the Government of
India should take immediate steps so that
this International Tea Agreement comes to
an end. What is this agreement ? It is an
agreement between the producing and the
consuming countries. Who are the producing
countries—India, Pakistan, Indonesia and
Ceylon. Of course, Indonesia includes all the
islands round about there. And now, who are
the purchasing countries? They are the
United Kingdom which dictates to our
Finance Minister to keep in tune with their
monetary policy, and the United States and
other countries. The United Kingdom not
only controls our trade, but also puts all
kinds of obstacles in the way of the
industrial development of this country.
Another purchasing country which is trying
to surpass the United Kingdom in
controlling the world market is, as | said, the
United

States.  Another buyer is Australia and
another New Zealand.  There are some
other  countries  which are also buyers.
With these countries we have entered into this
International Tea Agreement which controls the
area of tea cultivation in different countries. The
Indian Tea Licensing Committee also controls
the areas which the tea planters  can cultivate
year by year. Now, what is this Tea Agreement
? It is an agreement between these
purchasing and selling countries, an agreement
between  the  financial wizards and the low
developed and the erstwhile colonial
countries  which even now depend for their
development on these same financial wizards. It
is an agreement between the countries of one
half of the world known for their greed, for
their territorial expansion and for their trade
dominance, and the countries which were
suffering under these very nations and which
are suffering under their ~ domination even
now. And countries which are outside this
orbit of this International Trade Agreement
cannot purchase the commodity that we
produce. To put it concretely, we cannot sell
our stuff to a country which may offer us fa-
vourable terms. We cannot sell our
commodity to Eastern Europe or the U.S.S.R.,
because the International Trade Agreement on
tea does not allow us to do that. ~ We are not
free to sell our goods to the best buyer in the
world market.  That is acting as a bar to our
trade development and so | say this should be
nullified as quickly as possible.

My second point is that by adhering to this
agreement we find that the conflict between the
Indian planters and the British planters who are
still here is ultimately transferred to the should-
ers of the Indian working classes who are
working in these tea estates. What are the
interests of the British planter ? His interest is
to get more money and more profit. And how
do these planters manage to do that ? You find
that the price of tea in the London market
where it is at present being auctioned is fettered
by certain stipulations and thereby the price of
tea auctioned there cannot go beyond a
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certain level. That is how the Government of
the United Kingdom has decided. And the
United Kingdom Government which was
subsidising tea in 1951 for the consumer
countries has gradually and practically
withdrawn the subsidy now. Part of this burden
has been placed on the consumers themselves
by an increase of price and part ,of it has been
transferred to us by reducing the ceiling price
of tea in the auction market. Thereby, what is
happening ? The British planters who are now
dominating in India, practically control over 86
per cent, of the gardens here, they sell their tea
at a lower price because the ceiling at London
has been fixed lower and as the dealers they
sell it at a much higher rate to the British
consumers. The auction rate at London is much
below the rate at which the consumer in Lon-
don gets it. Therefore, the interest of the
British planter is also served. By selling it at a
lower rate at the auction he evades paying
more tax to the Government of India and also
less duty to the Government of India, and as
sellers or the dealers, they extract more money
from the consumers. So India suffers in two
ways. She has to pay more for the tea and also
loses her legitimate share of the duty. Even the
little tax that the planters are asked to pay they
want to avoid paying now. And the Indian
planters who are not very rich and who came
into the field only during the last 25 years or so
and who started mostly by purchasing gardens
from Britishers which had almost become unfit
for cultivation, they are in a deplorable
condition. These are points which | would
earnestly request the House and the
Government to take into consideration.

Another aspect of the question is that while
the British planters themselves are trying to
make as much profit as they can from these
countries through the Tea Agreement, they
want to force down the area of cultivation here
and they are starting plantations in South
Africa where because of the Government that
is ruling there, they think they can exploit
African labour to the same extent that they
were doing till a few years back here in India.
They could
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reap huge profits by limiting the area in this
country and by limiting the export from this
country. They want to supplement by starting
plantations in East Africa. They have come
into-this International Tea Agreement to limit
export of Indian tea and limit Indian Tea
plantations but keep the African supply free for
foreign market. Sir, these things must be taken
into consideration. This amendment is really
not going to improve matters. By amending the
clause relating to the constitution of the Indian
Tea Licensing Committee what does the
Government want to do ? The Committee, the
Indian Tea Licensing Committee, had existed
for the last so many years and now the
Government wants to prescribe a period for
which the Committee should remain and after
which it would be reconstituted. The prescribed
period depends upon the. will of the
Government and Government might change. It
may be for five years, ten years or fifteen
years. | do not think much improvement could
be done by these amendments to the Bill and
that is why I don't support this Bill.

SHRI B. P. AGARWAL (West Bengal) :
Sir, | have to make a little submission before
the hon. Minister replies.

Sir, when these Bills and measures
are circulated to the Members of this
House, very little time is left between
the circulation and consideration of the
measures in  this House. They con
cern many vital interests, many im
portant interests of trade and industry.
I think, Sir, it wiH be better if such

measures, as soon as they are introduced
in the Lower House, are also circulated
to the Members of this House so that
they may be in a position to consult
their constituents and get their advice.
This Bill consists of many important
things and it has not been possible for
Members to consult their constituents.-
It is wvery difficult for the Members.
The other day also some Members
expressed the same view in this matter
and | think, Sir, if the solution of mine
is accepted, it would lead...................
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MR. DEPUTY CHAIRMAN : This is the
Bill as passed by the House of the People.

Indian Tea Control

SHRI B. P. AGARWAL : Before that even if
it could be circulated in the Bill stage, it would
be helpful.

f [SHRI H. D. RAJAH : At least, there [must be
some time lag between the

introduction of the Bill and the starting

of discussion.

MR. DEPUTY CHAIRMAN :
These things are circulated immediately they
are received from the Lower House. This
particular Bill was circulated on the 17th.

KHwAJA INAIT ULLAH (Bihar) : What do
you mean by 4 days ? You cannot go to your
constituency within four days.

[COUNCIL]

SHRI B. GUPTA (West Bengal): Sir, may |
ask for two assurances from the Minister ? One
is that no British national shall be eligible for
election or nomination to the Indian Tea
Licensing Committee and the other is that
representatives of the plantation labour will be
included in these Tea Licensing Committees.
These two very constructive suggestions, |
hope, would receive his consideration.

SHRI M. MANJURAN (Travancore-Cochin)
: Mr. Deputy Chairman, as mentioned from
this side these amendments although supposed
to be innocent are not so. This Act originally
came into force in 1938 when the British were
in power in this country. Tea is a commodity
that is mainly used by every man from the
lowest member of the working class to the
highest in this country and this amendment
wants to restrict the production of a commodity
that is in so much general use. Ordinarily, the
kind of dust that Mr. Rajah was mentioning,
used to cost 5 annas per pound before the war.
It is now costing over Rs. 2. We are speaking
of the increase in the living cost and tea is a
thing which is consumed by the working class
people to a great extent. What is restriction on
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tea cultivation going to do for them?
This is an international  agreement
which is concerned with international
factors, but what about national con
siderations ?  This  question  should

have priority in a place where the cost
of living has increased and the real
wage obtained by the working class is
being reduced from day to day. The
price of tea has increased from 5 annas
a pound before the war to about Rs. 3
and sometimes even more. National
interest had never been our consider
ation while going into international
obligations. This has resulted in
imperialism parading in this land in the
guise of internationalism. Sir, in the
Statement of  Objects and  Reasons,
it has been said "It is now considered
necessary for the purpose of ensuring
strict  observance of our obligations
under the International Tea  Agree
ment............. " Well, Sir, how many

Nations come into this agreement ? '
International' is a big word. The countries
participating could have been specified by the
hon. Minister ; he should also have given an
idea to us as to the limited sphere in which it
operates. This agreement is not international
but is confined to a few nations—as my hon.
friend on this side said a few colonial countries
and a few imperialist countries. Imperialism
wants to ride roughshod over us with the same
strangulations they had adopted earlier, by
controlling our production. That is, what this
amendment is finally going to get for us. We
have entered into an international agreement
for suffocating our people, for suffocating our
production. While it is being made out that
more an 1 more production is the only salvation
lor this land, where are we going by restricting
production ? It is against every canon of a
deficit country. We are not producing anything
more than is required and of all things tea the
least. When a working class man has to pay
about Rs. 3 for a pound of tea for which he was
paying annas five before the war, why should
we restrict the production of tea now ? It only
leads to the perpetuation of the monopoly of
over 80 per cent, of the tea interests that is
today in the hands of British Imperialists
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in this land.  Itisa camouflage for the
British people still remaining here with their
hands very tight on our necks. It is the
Congressmen and it is the hon. Members on
the other side who have always been claiming
to have fought the British. ~ But here is the
British man in disguise, but you would not
fight against him now. This is going to
restrict  production. It is against our
national interests ; it is against everything that
we consider sacred for the people of this
country. Apart from the big people, it affects
the working class ; it affects the common man.
In fact this restriction on the production of
tea—a commodity whose price has increased
about 10-12 times in the course of ten
years—affects every individual in this land.
This is not going to be of any benefit to this
nation ; on the contrary it is going to be of
considerable advantage to the Britishers whom
we have been fighting all along and whom we
now find coiling in this country with hidden
motives and methods of operation which | am
nol able to find out and expose clearly. But I
think the Commerce Minister himself will be
able to tell us because of his long association
with British firms. The original Bill came up in
1938 and now in 1952 when we are supposed
to be independent we are being called upon
to approve the  restrictions. This is going
to strangle our financial interests and the
interests of the common man,  especially of
the working class man who has been
groaning under the increasing prices.  This
amendment  particularly with regard to the
restriction on tea production in this country is
against the interests of this  nation. And as
has been very reasonably suggested, this
amending Bill should have been brought
before the Members of this Council and the
House of the People after opinion from tne
legislatures of the States which will be
affected by this Bill, had been elicited. It is
just taking us by surprise. Here is a Bill—a
very nice one, a small one, innocent one, and
then you ask us to vote for it. ~ We know
even Congress members will not vote for it if
they know the deep implications, if they know
that the British
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people are going to strangle our production.
When our national interests are involved,
international obligations should be nothing for
us, because the interests of our nation, the
interests of our people should be greater than
everything else and if we cannot maintain that,
there is no use of all these Acts and Bills and
Amendments. It is all mere farce. So we want
to know what definite advantage is going to be
derived by this restriction on tea production,
whether it will not perpetuate the monopoly of
the Britishers, whether the common man is not
going to be affected by this restriction of pro-
duction, because tea is a commodity which
goes into his daily life. So, Sir, if sufficient
time is given for the consideration of all these
aspects, even Congressmen will oppose it tooth
and nail because it is against the interests of
every man in this land. So | oppose this
amendment.

12 noon.
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SHRI T. T. KRISHNAMACHARI Mr.
Deputy Chairman, | thought when the first
speech started with the hon. Member opposite,
Shri S. N. Mazumdar, | had practically heard
from him all that could be said on this subject. It
may be, politically, the hon. Member and | do
not see eye to eye, but speaking from a purely
personal point of view—not as Minister for
Commerce and Industry—I cannot say that | did
not agree with what he said, and | can tell him
that my mind worked much the same way. |
thought  having struck that note, other hon.
Members of this House would have accepted his
lead in the matter and not said anything more. |
quite agree that the position of the tea industry
today is such that our own interests—Indian
interests— have to be considered in the light of
the existing circumstances. | am aware of the
fact that while India, Pakistan, Ceylon and
Indonesia were originally parties to the
agreement, they have started this industry in
those countries, and if they proceed apace, well,
the whole question will have to be reviewed from
that point of view. | quite concede that we
have a preponderance of foreign interests in this
trade and we must examine the position to see
how far those Interests are affecting our
economy as a whole and the future of our tea
industry. These are matters which | think my
hon. friend Shri Mazumdar very pertinently
pointed out, and if that had been the only
speech made, | could have given him the
assurance that I shall go into this question as to
which is the appropriate agency to make the
investigation and thereafter enable the
Government to review the position. He was also
right in pointing out that while we are taking
powers to reconstitute the Licensing Committee,
the character of the Committee would remain
much the same, because the character of the
Committee as envisaged in section 3 of the
original Act still remains.  That also is a matter
which will have to be considered. After all,
the Tea Licensing Committee is not so important
as the Tea Control Board, for which there is
another Act. | do not want to take the time of
the House over what is comparatively
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tSir, | quite agree that the Tea Agreement,
jnhelight of the present contest, may not be
\quite as favourable j to India as it once had
|been. I cannot|accept the proposition of
“my hon. ; friend from Malabar that we can
cconsume all the tea that we produce.
tWe cannot. We have to export it. And,
(Sir, the countries that import tea from us
vform a valuable link in the tea industry. It
[may be that some things that they do may
tnot be favourable to us.  If they withdraw
;subsidies, it might affect us. But it does
¢not always mean that they will do something
(purely to affect us : it may be due to their
jown economic position.  These are all
¢factors which one has to investigate. Now,
1 Sir, we are n it in the same position as the
t\so\ernment of India were in 1938. We are
an independent Government.
Notwithstanding all the volumes of rhetoric
and eloquence, reasonable and unreasonable,
rational and irrational, relevant  and
irrelevant, that came from the Opposition, we
are an independent  Government who can
choose our own method of improving our tea
industry. At the same time it does not mean
that all of a sudden one can go and break
an international agreement.  We cannot do
anything of the kind. We have got to find
out
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revision ot the
agreement, and, if revision is not possible, how
we can give notice to the parties that we propose
to go out of the agreement. We must examine
all these questions also with a view to seeing how
they will affect our economy. | can only assure
the House that the matter will be considered by
us. My hon. colleague the Finance  Minister
has received several  representations recently,
some of them in relation to reduction of exports,
and some of them  with regard to the general
condition of the tea industry. | have received a
lot of representations. It is a matter which we
should sit down and consider.  But at the
moment we want to reconstitute the Tea
Licensing Committee. My friend asked what
the period would be. We have said', "such period
as may be prescribed. " There has been  criti-
cism on the floor of this House and in the other
House as well that the position of the Tea
Licensing Board is not satisfactory, and we
will prescribe only the minimum period. We
cannot hold elections every six months. It
will certainly take a year or more to find out
exactly where we stand.  Quite possibly we will
make it an annual election until such time as we
amend the Act ourselves.

(Amendment) Bill, 1952

With regard to section 26, there was hardly
any need for this ado, because, as | said, that is
the existing practice which we seek to legalise,
because we do not want to break the agreement
so long as we are party to it. When we do not
want to be party to it, we will tell them : " We
are going out of it." | do not think there is any
departure from existing practice. Nor is it a
question of putting another rope round our necks
and giving it over to British imperialism, which
seems to be a hobgoblin for many people in our
country even now. The British have gone, and
gone for good.

I would again say that excepting the point
made by one speaker who appreciated the
position, the remarks of the other hon. Members
have no relevancy to this Bill. This Bill by itself
would make the existing position no worse j
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it may make it better. But by restoring the old
position | am not making any concession as
regards representation so as to alter the
complexion of the Licensing Committee. For
that, I may have to come with an amendment
of a much wider character.

Sir, | move.

SHRI S. N. MAZUMDAR : Why not defer
this Bill ?

SHRI T. T. KRISHNAMACHARI : It docs
not suit us.

MR. DEPUTY CHAIRMAN : The question
is:

That the Bill further to amend the Indian
Tea Control Act, 1938, as passed by the House
of the people, be taken into consideration.

. The motion was adopted,

Clauses 2, 3, 4 and 1 and the Title and the
Enacting Formula were added to the Bill.

SHRI T. T. KRISHNAMACHARI : Sir, |
move that the Bill be passed.

MR. DEPUTY CHAIRMAN : The question
is:
That the Bill be passed. The

motion was adopted.

THE RUBBER (PRODUCTION AND
MARKETING) AMENDMENT BILL,
1952

THE MINISTER ForR COMMERCE AND
INDUSTRY (SHRI T. T. KRISHNAMACHARI ):
Mr. Deputy Chairman, | beg to move :

That the Bill further to amend the Rubber
(Production and Marketing) Act, 1947, as

passed by the House of the People, be taken
into consideration.

Sir, this is a very simple measure. This is in
response to a demand from the Madras
Government that instead j of one member of the
Rubber Board which the Madras Government
now nominates, they want the representation to
be increased to two. And in ; 20CSD
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framing the amendment the Government of
India have taken care to see that one of the two
shall be a non-official. There is nothing behind
this. It is a very simple measure, and it is
brought merely because the Madras Govern-
ment felt that they would like to have more than
one member there and the Government of India
felt that it was reasonable.

Sir, | move.

MR. DEPUTY CHAIRMAN :
Motion moved :

That the Bill further to amend the Rubber
(Production and Marketing) Act, 1947, as
passed by the House of the People, be taken
into consideration.
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